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IA/ORDER
This assessee’s appeal for assessment year 2014riERs against the

Commissioner of Income-tax (Appeals)-1, Kolkata'dey dated 22.06.2018 passed in
case N0.59754764120017/CIT(A)-1/Kol./DCIT.Cir.3@016-17, involving
proceedings u/s. 143(3) of the Income Tax Act, 186%hort ‘the Act'.

Heard both the parties. Case file perused.
2. The assessee’s sole substantive ground raisée imstant appeal challenges
both the lower authorities’ respective action final ex parte treating the share
application money in issue amountingiit6,87,859/- as unexplained cash credits u/s
68 of the Act. It transpires during the course ehting that Assessing Officer had
issued notice to the assessee on 20.12.2016 fdug@rg the necessary evidence. He
completed the impugned assessment on 23.12.20iébthgiving a very very short

time for necessary compliance. Same appears toh&ecdase in lower appellate
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proceedings wherein the assessee put in appeararn@®.06.2018 only. The CIT(A)
adjourned the matter for 14.06.2018 and 22.06.2848 upheld the impugned
addition under challenge.
3. Learned Departmental Representative fails tocatd in the CIT(A)'s order
that assessee have actually served the relevamenot hearing on 22.06.2018.
Coupled with this, CIT(A) has not adjudicated tlidesissue herein on merits after a
detailed discussion as contemplated u/s 250(6)hef Act. | therefore deem it
appropriate in these facts and circumstances tmreeshe instant lis back to the
Assessing Officer for afresh adjudication as pev &fter affording three effective
opportunity of hearing to the taxpayer.
4. This assessee’s appeal is accepted for statipticposes in above terms.
Order pronounced in open court on  28/02/2019
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